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(TR 4,1988) @ ORT 12 & M U WAfIIAT ST TN HA U fI8R ARBR SHToiae IH HHIAY
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2. Sad frawmae], 2014 @ A—4 & -5 (1) &1 yfokemus —
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The 3rd July 2020
Jagjivan Ram Parliamentary Studies and Political Research Institute
(Amendment) Rules , 2020
No.-15/M1-36/2013 part-1124— In exercises of the powers conferred under section 12 of
the Bihar Non Government Educational Institution (Taking over) Act, 1988 (Act 4,1988) the State
Government Bihar is hereby pleased to make the following Rules to amend the Jagjivan Ram
Parliamentary Studies and Political Research Institute Rules, 2014
1. Short title, extent and commencement.—
(1) These Rules may be called “Jagjivan Ram Parliamentary Studies and Political
Research Institute (Amendment) Rules 2020”
(2) It shall extend to the whole State of Bihar
(3) It shall come into force with immediate effect.
2. Substitution of Rule 5(1) of the chapter-4, of the said Rules, 2014:-
The Rule-5 (1) of the said Rules, 2014 is substituted by the following: -
“The minimum age limit for appointment of the employees of the institute shall be
21 years. The determination of maximum age limit for appointment to academic posts
shall be done by the Department in the interest of education and research from time to
time. The maximum age limit for appointment to the non-academic posts shall be the
same as determined from time to time by the General Administration Department,
Government of Bihar, Patna.”
3. Substitution of The Rule 6(1) of the chapter-4 of the said Rules, 2014 :-
The Rule 6(1) of the said Rules, 2014 is substituted by the following:-

“Director shall hold the office for 3 years or upto the age of 67 year, whichever is
earlier from the date of joining. But the Government may remove the Director on the
ground of sufficient reason before the completion of his/her tenure. The State
Government may extend the work-tenure of the Director or re-appoint him upto the age
of 67 years as per the need.”

By Order of the Governor of Bihar,
SATISH CHANDRA JHA,
Special Secretary.
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